01(05)/Circular/CESTAT/2017
Customs, Excise & Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110066

Dated 27.2.2017

Circular

Instances are noticed that while filing appeal/application before CESTAT,
parties are seeking alternate/simultaneous remedies before other forums such
as Hon’ble High Courts/Supreme Court which were invariably suppressed
while filing appeal/applications etc. before CESTAT.

Therefore, all the concerned parties may be directed that while filing
appeal/applications before this Tribunal they have to give an undertaking in
the following format along with the appeals/applications to be filed before
CESTAT.

“Matter not previously filed or pending before any other legal forum
including Hon’ble High Courts/Supreme Court.

The appellant/applicant further declares that he has not previously
filed any appeal, writ petition or suit regarding the impugned order,
before any court or any other authority or any other Bench of the
Tribunal.”

By Order

A. Mohan Kumar?¥4+—

Registrar

Copy to:

1. SPS to Hon'ble President/ SPS/PA to Hon'ble Members/ PA to
Hon'ble Registrar/Deputy Registrar/Asst. Registrar/ Technical
Officer/CESTAT/Delhi/ Mumbai/ Chennai/ Kolkata/ Ahmedabad/
Hyderabad/ Chandigarh/ Allahabad/ Bangalore/CDR Office/ Bar
Association of All Benches/ Notice Board/ Office copy/ Website

2. M/s CENTAX Publication Pvt. Ltd./ Company Law Institute of India
Pvt. Ltd./ Director Publications /LAWCRUX Advisors Pvt. Ltd./ Mark
Professional Services Pvt. Ltd./MS Knowledge Processing Pvt. Ltd./
TIOL Pvt. Ltd./ Taxmann Allied Service Pvt. Ltd./ The ICFAI society
- With the request to give wide publicity.




